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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

MEMORANDUM OF APPLICIATION

(An application under Sections 14 and 18 of the National Green

Tribunal Act, 2010)

Original Application No. /2024 /EZ

- BETWEEN

VILLAGERS OF JAYKRISHNAPUR, LOKKHIPUR AND GOHOGRAM
REPRESENTED BY ONE BIMAL BHAKTA.

Applicants

...................................

-Versus-

The Union of India &Ors.  .reriiiiiiiieeeeeees Respondents

SYNOPSIS

Sand Mining is a great source of revenue which a Government can
generate by providing auction to the lease holders for a period of 5 years. But

there are always some good and bad aspects of everything.

Mining of sand by keeping 111,,{? n@d the enwronmental aspects and the
general provisions of Law and followmg”the restngpqns provided by Law is no

way bar.
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the respondent nos, 8 and 9 have been granted

But in the present case
Both the

with the Letter of Intent in respect of their plots of lands.

respondents by making connections with few influential persons are illegally

excavating sand from the banks of the River Damodar with the use of heavy
machineries, endangering the livelihood of the villagers staying nearby the
banks of the river. A public hearing was initiated for the grant of
Environmental Clearance which has been totally unauthorized by the
Respondents Nos. 8 and 9, by hearing people and agents of the Respondent
Nos. 8 and 9 itself and the opportunities of being heard was not granted to the

local people.

If these illegal activities are not being stopped the whole ecological
system and the livelihood located at and nearby the banks of the river
Damodar will be in danger. The soil will get erode, trees will fall down leading

to deforestation, flood will occur during the monsoons by breaking down the

banks.

If the environment clearance which have been granted is not terminated
and/or suspended and the lease gets executed , heavy loaded vehicles will be
entered for loading and transportation of sand, the banks of the river will be
weakened, environment will get polluted and villagers living nearby will be

suffering from severe disease and above all the ecological system will

breakdown.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

MEMORANDUM OF APPLICIATION
(An application under Sections 14 and 18 of the National Green
Tribunal Act, 2010)
Original Application No. /2024 /EZ

BETWEEN

VILLAGERS OF JAYKRISHNAPUR, LOKKHIPUR AND GOHOGRAM
REPRESENTED BY ONE BIMAL BHAKTA.

Applicant

.....................................................

-Versus-

The Union of India &OrsS. ..cccciveveiniiiiiiicniannenns Respondents

LIST OF DATES

10.01.2017 Letter of Intent were issued to respondent nos. 8 and 9.
28.02.2024 Environmental Clearance granted to the Respondent No. 8.
01.03.2024 Environmental Clearance granted to the Respondent No. 9.

02.10. 2024 o " ‘“Rgpreséntatlon made to the concerned respondents by the

wllage;‘s\‘s}t‘a‘ ing all the facts and grievances.
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

MEMORANDUM OF APPLICIATION

(An application under Sections 14 and 18 of the National Green

Tribunal Act, 2010)

Original Application No. /2024 /EZ

BETWEEN
VILLAGERS OF JAYKRISHNAPUR, LOKKHIPUR
AND GOHOGRAM REPRESENTED BY ONE
BIMAL BHAKTA, S/O — Gurudas Bhakta
residing at Jaykrishnapur, Gohogram

P.O. : Gohogram, Dist. Purba Bardhaman-713 248.  ........ Applicant

-Versus-
1. The Union of India

Service through the Secretary,

Ministry of Environment and Forest and Climate Change

Indira Paryavaran Bhawan, Jorbag Road,

New Delhi- 110003. Email id = secy-moef@nic.in

N e
| \ f 3 _'.' A ‘-\

2. The Stat’é'LeVel Env;:ronment Impact Assessment Authority,

ment, Service Through The Chairman

arfment of Env;i”‘b

|
engal, Pranisampad Bhawan,
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Block-LB-II, Salt Lake, Sector-1lI, Biddhannagar,

Calcutta — 700106. Email - environmentwb@ gmail.com

The Member Secretary of the
State Level Environment Impact Assessment Authority,
Department of Environment, Government of West Bengal,

Pranisampad Bhawan, Block-LB-II, Salt Lake, Sector-III,

Biddhannagar, Calcutta — 700106. Email - environmentwb@gmail.com

4. Principal Secretary, Department of Industries Commerce & Enterprise,

Government of West Bengal, 4, Camac Street, Calcutta — 700 016.
Email :secci@wb.gov.in
The Chairman & Managing Director, West Bengal Mineral Development

Trading Corporation, having office at DJ — 10, 3 Floor, Sector-II, Salt

Lake, Kolkata — 700 091. email : mdwbmdtcl@gmail.com

The District Magistrate & Collectorate, Bankura,

office at Administrative Building, Bankura Collectorate,

Dist — Bankura-722101 , Email - dm-bank@nic.in

The Additional District Magistrate and District Land & Land Reforms

Officer, Bankufa) having its office at Administrative Building, Bankura

AL O TR A N
w3 -\4:)‘_3‘!.;-

P \"': i “'r, . i . },.\5 .
~Collectorate, Dlj‘t@ ankura-722101
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8.  Yogendra Kumar Singh, Son of Sachidanand Singh, residing at

Darbeshpur, Post — Jewrakhan Tala, City — Patna, Bihar — 801503

9. Satyanand Roy @ Satya Nand Ray @ Satyanand Rai, son of Nirmal Ray,
residing at Biscuit Factory More, near Civil Court, Nasirganj, Danapur,

City - Patna — 800012.

........................................ Respondents

MOST RESPECTFULLY SHEWETH:

1. That the address of the applicant is as given above for the service of

notice of this application.

2. That the applicants abovenamed beg to present the Memorandum of
Application against the arbitrary and malafide action of the respondent nos. 8
and 9 for being continuously engaged in illegal extraction of sand without any
proper environment clearance from near the banks of river Damodar using
different types of heavy machineries causing ecological misbalance which is
totally illegal and considered as the mere misuse of the Letter of Intent which
has been granted by the Respondent No. 7 and such activitiesare also violative
of the Environment Protection Act, 1986 and The Water (Prevention and
Control of Polluti_g_g_)% Act, 1974 and amongst other grounds mentioned

hereunder,. .

L

The applicant abovenamed

most respectfully Sheweth —



W)

3. FACTS OF THE CASE:

a) That the applicant states that the applicant represents this
application on behalf of him as well as other villagers and all are
Law Abiding Citizens of India and are the residents of the villages

namely Jaykrishnapur, Lokkhipur and Gohogram.

These villages are located at Mouza — Gohogram, Panchayat —
Galsi, Post — Gohogram, BL&LRO — Galsi II, besides the banks of

River Damodar.

b) That the applicant states that the beds of the River Damodar is
enriched with potential sands and hence they are being tendered
and auctioned by The Government of West Bengal allowing the
Lessees to participate in such auctions and bid them with huge

amounts.

c) That the applicant states that thereafter the highest bidders are
granted with Respective bided plot of lands which has been
auctioned for mining of sand for a period of 5 years by keeping in
minds the environmental norms and conditions regarding not to

endanger the ecosystem of the respective areas.

‘\\7 Regd. No,-13802/1
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10.

highly damaged and exercise of illegal sand mining willend up to

degradation and erosion of the riverbed areas.

That the applicant states that at present the Respondent No. 7 has
granted Letter of Intent to two of the Lessees without proper field
enquiry, who are totally engaged in illegal sand mining. The name
of the Lease Holders being Respondent Nos. 8 and 9 along with the

details of the Plots are as follows: -

i. Yogendra Kumar Singh, Son of Sachidanand Singh,
residing at Darveshpur, Post — JewrakhanTala, City — Patna, Bihar
— 801503 in respect of Sand Block — GALSI-II/Gohogram /6002/D
located in Plot No. 6002(P) in Mouza Gohogram, J.L. No. 70, P.S.

Galsi, District :PurbaBardhaman over an area of 9.81 acres (3.97

hectares),

ii. Satyanand Roy @ Safya Nand Ray @ Satyanand Rai, son of
Nirmal Ray, residing at Biscuit Factory More, near Civil Court,
Nasirganj, Danapur, City — Patna - 800012 in respect of Sand
Block — GALSI-II/Gohogram /6001 /C located in Plot No. 6001(P) in
Mouza Gohogram, J.L. No. 70, P.S. Galsi, District

:PurbaBardhaman over an area of 9.49 acres (3.84 hectares).

opy of the Letter of Intents granted to Respondent No. 8 and

espondent No. 7 dated 10.01.2017 are annexed herewith

ed as ANNEXURE “A” and ANNEXURE “B” respectively.
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f) That the applicant states that it has been a day to day practice of
the sand lessees to operate sand extraction out of their allotted
plots by way of illegal means and without proper Environment
Clearances. Both the respondent nos. 8 and 9 are indulged in
illegal excavation of sand by using huge and heavy machineries
risking the banks of the river Damodar and thereby endangering
the livelihood of the people residing besides the banks of the river.
They are not only excavating the sand in excess but also indulged

in excavation from the river embankments which is totally illegal.

g) That the applicant states that both the respondent nos. 8 and 9
has connections with influential peoples and are running these
illegal activities by using heavy machineries leading to ecological
misbalance day by day. It is further stated that co-ordinates of
mining area which has been provided by the Government officials
to them is made by illegal connections. As per the latitudes and
longitudes, the place of mining was shown from near the river-
bed, but in reality it is actually from near the embankments of the

river Damodar. The plbt in no way should fall under the potential

zone.

'/;TW‘ hat the applicant states that a potential zone is an area where a
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the control of the private Respondents by illegal means and the co-
ordinates of the map has been collusively and illegally altered just
to show that the area falle under the potential zone,
That the applicant states that an empty formality of public hearing
was done and Which was illegally handled upon hearing only some
sclected people who are the men and agents of the respondent nos,
8 and 9. It is also submitted that Public hearing is a nccessary
procedure which has to be done before granting any Environment
Clearances upon hearing the public who arc the residents of the
locality at large. It is further submitted that such hcaring was
done only with some selected people but the opportunities of being
heard was not granted to the local peoples.
That the applicant states that recently it has come to the
knowledge of the applicant that the Environment Clearance has
already been granted to the respondent no. 8 and 9 on
28.02.2024 and 01.03.2024 respectively and if they are allowed to
execute the Lease , they will day by day gradually weaken the
banks of the river Damodar by illegally extracting sand which will
lead to soil erosion, deforestation and also breakdown the

ecological balance of the area.

"//,»,:, \{ K Ozhoto copy of the Environment Clearance granted to Respondent
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agricultural lands adjacent to the bank of river Damodar, which

will be subjected to high risk, if the IEnvironment Clearance is
granted and if the respondent nos. 8 and 9 are allowed to execute
the lease. There are agricultural lands which is a primary mode of
livelihood for the villagers by cultivation and also they have the
residences adjacent to the banks of River Damodar. If this
continuous desperate sand mining cannot be stopped, this will
lead to the opening of the mouth of the river bed, causing flood to
the residential arcas attached by which will not only wash out the
agricultural land destroying the fertility of the soil but also

endanger the lives of the villagers at large.

Photocopies of the camera-captured photographs which clearly

depicts the residential houses of the villagers and agricultural
lands are annexed herewith and collectively marked as

ANNEXURE “E”.

That the applicant states that being aggrieved and having found
out no other alternatives, some of the villagers had made a
representation on 02.10.2024 via speed post addressing the
respondent nos. 1,2,3,6 and 7 respectively by putting their initials

on it, and stating about all the facts and circumstances with every

_,.;:’"'" K'" .. grievances and the upcoming dangers in the near future

-
‘Eg}bcopy of the representation made by the villagers dated

*
il tively annexed herewith and marked as ANNEXURE “F”.

\
8? )2024 alongwith the Translated Copy & Track Report is

C
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m) That the applicant states that if the lease gets exccute, heavy

loaded vehicles will make their way into the plots for loading and

transportation, the banks of the river Damodar will get weakened
day by day, environment will get polluted and the villagers staying
besides the river embankments will suffer with severc discascs.
Not only that, during the monsoons there will be a very high
chance of getting the banks eroded and flood the arcas nearby

washing out the residences as well as the agricultural lands of the

villagers.

4. GROU DS:

L. For that the respondent nos. 8 and 9 shall keep in minds the
ecological aspects of mining which they failed to do so. They are
illegally mining the river banks using huge and heavy machineries
in the banks of the river Damodar inspite of having knowledge that
the plot where they are mining does not fall under the potential zone
in real. This practice will slowly weaken the banks of the river and
will ultimately lead to soil erosion. If this mining is not stopped the
livelihood of the villagers will be inflicted to danger, as such this
practice is violative of the Environment Protection Act, 1986.

‘,,:;"é IL{‘ gj; f \For that the continuous excavation of sand from the banks of the
e 1»"':‘

‘\*w
o N mver Damodar will misbalance the ecological strength of the area

'L' s‘.’ 7 \ ol \*.\

an };hat will result to the opening of mouth of the river Damodar,

dation of soil, floods, deforestation and many more dire
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consequences which will not only endanger the livelihood of the
people at large but will also destroy the total ecological existence as
such the continuation of sand mining shall be stopped by
terminating the Environment Clearance which has been granted to
the respondent nos. 8 and 9 and by taking necessary Steps to

restrain them from executing the lease.

For that the respondent nos. 8 and 9 failed to follow and maintain
the protocols as ascribed in Law and acted illegally and in total

oblivion of Law as such their Mining Lease which has been granted

to them are liable to be terminated.

For that the respondent no. 8 and 9 shall not be allowed to

IV.
commence the mining operations in their allotted plots as they does
not fall under the Potential Zone and will effect the environment at
large, which is totally illegal and if this continues the ecological
balance will be in danger as such the Environment Clearance which
has been illegally granted without proper field enquiry and Public
hearing are to be immediately quashed.
V. For that, if the respondent nos. 8 and 9 cannot been restrained to
execute the lease and the mining gets commenced, heavy loaded
e g\ehlc!es will be entered for loading and transporting, desperate and
; ﬁ‘:ltiﬁ 1ilegal\m1rung will take place which will lead to many adverse
:':i { R:;\ S?(;Y;Szfy\fg‘c;b;??l consequences and which will have to be faced by the

R/
A
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villagers staying beside the banks of the river Damodar, as such
for the save of Justice and interest of Public at large, the

Environment Clearance shall be immediate quashed.

VL. For that an empty formality of public hearing was done and which
was illegally handled upon hearing only some selected people who
are the men and agents of the respondent nos. 8 and 9. Public
hearing is a necessary procedure which has to be done before
granting any Environment Clearances upon hearing the public
who are the residents of the locality at large. But such hearing was
done only with some selected people but the opportunities of being
heard was not granted to the local peoples as such the
environment clearance granted to the res;)ondent nos. 8 and 9, are
not held valid in law and the said ‘Environment Clearances’ being
Annexure “C” and “D” respectively are liable to be quashed

immediately.

S. LIMITATION :

The applicant states that the present application is being moved
against the illegal sand mining activities which are being done by the
respondent nos. 8 and 9. Protecting the environment and its ecological
balance is the responsibility of each and every Citizens of India. The
e ', above referred respondents have totally failed to do so and is
{ u ci‘)nUnul to do so, which is a continuous cause of action and

t-& e, \\"“‘

o )RTE
E)\;‘*\ fy’ré{t € present application is not barred by limitation.




6. PRAYER :
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The applicant most humbly prays for :-

a) An order and/or appropriatc orders
upon the respondents, their men, agents,
assigns and subordinates, to quash the
‘Environment Clearances’ being Annexure
“C” and “D” which has been granted to the
Respondent Nos. 8 and 9 for the save of

Justice.

b) An order directing the respondents
transmit and authenticate the records of
the case to the Hon’ble Tribunal so that
conscionable justice may be administered

by passing appropriate order;

c) An interim order of injunction directing
the respondents no. 8 and 9, respectively
to restrain themselves from executing the
lease until disposure of this present

application;

d) To pass such other order or orders as
the Hon’ble Tribunal may deem fit and

proper.

And the applicant, as in duty bound, shall ever pray.



18.
VERICATION

I,Bimal Bhakta, son of Gurudas Bhakta, the applicant above y;nu)t'd 4!
ok ) i

hereby declare and verify that the statements contained ;nﬂ)lw To chom}' (}
lﬂ..:ll g /{,' o ';,. Ly 8

It

no hi‘n/l mn(bhm '}ﬁ'

(,,\
‘

petition are true to my knowledge, no part of it is false und/
/Iq wall

has been concealed therein and 1 sign this vc*rlfwntmn on, tLh :Lf'k (an of/ l’ -

a6 N0V

November, 2024 at the Hon’ble Tribunal, v el gy .,r £ 'u “

Date » ¢ NUV '20'2!'
A Crione AL bk
Place : Kolkata Deponent

Identificd by me

—G_:r\u_\‘& Ganuli

Advocate.

SRR
&‘ f:*. 0
9 PO TRE L . oy
o [ Reg. e-13002016
: EXPIRY DATE
* 31.12.28




19.
AFFI DAVIT
I, Bimal Bhakta, son of Gurudas Bhakta, aged about 59 years, by faith :
Hindu, by occupation : Farmer, residing at Jaykrishnapur, P.O. : Gohogram,
Dist.— Purba Bardhaman -713 428, do hereby solemnly affirm and say as

follows :-

1. That I am the applicant above named and as such I am well

acquainted with the facts and circumstances of the case.

2. That the statements made in paragraphs Nos. 1 to 4 and 6 are true

to my knowledge and rest are my humble submissions before this Hon’ble

Court.

Prepared in my office
‘ _{o_ Banal< The deponent
o=

Advocate Identified by me,

FL\\q]wsflCM‘7
/G’Wja Bae

Advocate.

Date : 2 SNOV 202‘

Place : Kolkata

& '\ea" ’\'b "3802/13
EXPIRY DATE
4 31.12.28

; m@x\’g’/
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OFFICE OF THE DISTRIC'I' LAND AND LAND REFORMS OFFI CER

BURDWAN - | |
P 0. RAIBA'I;I, BURDWAWHN CODE: 713104

s e

: : "Mmm' Mincrdls

has heen: declared .as suceessful bxdder under Rule: 9 {8) of the said
~Auction Rules

.r’
P

N &egz *ic ~13e02113\
: 1{: ROLKATA -
' E}(P:Rf DATE
I .? 23
\,
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_ Accordmgl" ursuant to Rule 10 (3) of the’ sa:d aucuon Rules, this letter of
iy ;mtenhs“hereb y 'xssued for graut “of mining Iease for ‘send in respect of sand

o ‘block GALSIII]GohogmmIGD{)zID Iocatcd in plot No.s 6002[?) in Mouza

bl "70 P s GalSI, msmct Burdwanr ovcr an area of 9.81
A GE MA mGH.fora pemod of

o/ NOTARYH

:L Nafy §%um2ﬁ§ 3\



= | Regd. No. 1'%"-02[18
EKPlRYD'\TE E’?

lease mentioned under Rule 11 of the West Bengal Minor Minerals Auction

;Rules,2016 y SR e x

-'-'“‘".\""' “ m""\ AT i

‘ The suecessful bxdder shall submt Enwronmantal‘? CIeara.ncc{E C.J in
" respect of the ahove menhoned se.nd block duly issued by District Level

Enwronment Impact Assessment Authonty (DEMA) or State Level
Environment - Impact Assessment Authonty (SEIAA) or Muustry of

;‘ Emm'onment, Foresfs """Chrnate Change (MQEF&CC) a.s_th.e case ma_y be

8.
for undertakmg xmmng opcralion m ihe oohcemed sand block after
: regxstrauon of thb duly executed xmmng lease.-
9
10, -The
by the successful '

bidder at fms own oost and no. mmmg operahon ‘should be sta;rted before
reg1$trat10n of the Deed

AN 'e condmons as
Ry cs, 2016 n

Page i3



comply Wlth all the statutory
g tha Dgcd of Lcase fdr cxccntwn bcfore the

V-

13. The successful b1ddcr ~shall havc to
! rcqumcments be.fore: prescntm
appropnate authority

This Lctter of Intent (LoI) shall «remain vahd for a period of two months

froth thc date of its issuance and if the BUcccssful bidder is unable to fulfil all

the nbow: conditions - wn:hm th:s period he ‘may submit an aPPhcauon
addréssed to the sttnct Magxstratc i‘or extensmn of t:mc ‘Such apphwuon may
be submitted to this end for. due proccssmg The 'I‘ngfr;tct Mag;Sh‘étc bemg the-
Chaifperson of the D:stnct Commxttce, ;estrves tb,c *nghtzw attcnd the vahdny
of Letter of Intent (LoI) for such rcasonab‘lc pcriod asit deemed fit.

; sttnctLand&Land Re C

“sb_'fﬁcef
‘ Burdwan
MemoNo. =~ - / : /MM/AuctmnﬂOl? - “'Date:-  f01/2017

Copy: Iorwa.rdcd t'or mfomxanan 05
1.. The Dlstnct Maglstratcr&'ColIec
2. TheJt. Secretary toiheeovt.ofw'B.a' '
3. .'[‘he Chief Mmmg Qﬂiccr, Court Road ‘
4. TheB.L.&LRO.__

Rl DeptL MinesBranch‘r
‘ oI, Burdwan.

\
@‘\
= NCTARY® i“\
ol /T REQ\- No.-13802118 Z\ b A
ol KOLKATA o fgs = i
EXP!RYDATE ey T

g Nt R
5‘/" ' Page | 4
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: : aovmnm OFWEST BENGAL
b : OFFICEOF THE DISTRICT LAND AND LAND: REFORMS OFFI CER
' © V- BURDWAN" i
Yo el RAIBATI BURDWAN: PIN'‘CODE: 713104 -
Phon! no.tmz-zssm /. Fax 119.0342:2533348/e-mail: dlrobardwan@gmail.com -

E MempNo “hotHod 3y 7 MM/Auction/2017 L D,ale_‘; 19:/01/2017

| 'NmmscurrmcroRYMQRE, '
NEAR:CIVIL COURT,NASRIGANJ; DANAPUR
- ey PATNA P1n-800012 -

; : s (A ion} Rules 2016 (heremafter auction

rulesl ‘issaed: ﬂottce mv:tmg tender dated 05/10/2016 to commence the

_ze-auctionprocess for.grant . of mining lease for sand in respect of sand
_ bleck GALSI- Gohogra "‘[6001!9_ located in -plot Neo:s GQOIIP]Ev‘.‘m

_;i,;;m*' Fohogram 070; P.S. Galsi, District: “Burdw

- - tal-asiperextan ni'lcs =nd SRT SATYA»NAND ROY has
Been deda.redassuccessfiﬂ b:dder tmder Rule" 9 (8) of thé said Auction

oottt e e I S P R S L ST S i K P . B ST
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¢ e Lettek of Intent

Accordln[,ly, purnuunt to Rule 10 (3) of the said auction Rules, this letter of

: -lnwht is. hcraby issued for. gmnt of mining leage for sand in respect of sand

block GALSI«!I/Gohogmm/GOOIIO Jdocated in plot No.s GOOI(P) in.Mouza,

| Golwgrﬁmwd L. Noy 070, P.S, Galsi, District Burdwari over an area. of 9.49

9, ncféu ('3 84 hrctnrcqj m ravour of BRI SATYA NAND ﬁOY for a perlod of 05
e (ﬂW) ycm'B ﬂubjcbt o, thc follomng tcrma and: condxtlom

s ‘o i 'l”emihmhd Gdrtdlt{ans :

1. “i’ff"l’hia ’lctwn of intent r.md subscqucntf grantof afo:mcn_noned mni;ng,lease ,
e shall’ bb éti*chc:t to. thc provxaions 01' the' MMDR Act. 1957, West Bengaf 3
' Mxnor Minerals. Conccumon Rﬂlcﬁ 2016 arid West Bdngal Mmorx' Mmera]s--
7 (Aucuon) Ruies, 2016 ‘as amendcd ‘fom time ‘to ‘time and SRY SATYA
“NAND ROY shall be granted the’ mmmg lease only upon satisfactory
omplction ol' thc rcqulrerrichts stxpulatcd in the said Rules.

R kThe rcst of the bxd amount, bemgf ttvo«t}urd of, the. total amoum. shall be
e ‘paid An two cqual mstalments pnor to exccutmn of the deed of lcase [sub-
‘ “ru1¢: (2) Of‘r\llc\IO\Of auction rules]

= 3. i‘SRI "BATYA NAN'D ROY (hcnceforth the successful b1dder) ghall farnish a
Mmmg Plah along w:th Mme Closure Plan as per model form;.lt xssued, by .

‘ -'smd Industrxcs : Dcpartment under letter No 420-,'

-stne/zme(p"r } dated 28/07/2016 duxy a pfoved by

,CI/O/NHN/GEN

the comper.ent authonty thhm two months frotm the date of issue of the

Letter of Intent (LoI)

vf- 7‘660"”, ,(Rupdc Fﬂ‘i:y Seven ‘l‘housand Six Hundred) - any of the
'V‘g rms’ mem:mncd “inder ‘Rule: 18(2) of the West Bengal Minor ‘Minerals

02/
EXPJRY DATE 18 J;C ncession Rules, 2016 befOreHexec\_.\tion ?ffl: (dfjed o\f:ease
- » Ao T B NS W

Q , ’\bemg 10% of the
&

NO
<2 Regd, N: ';\3?%”
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:;‘f
4 lense mentioned undcr l?ulc ’(’l of the West Diengal Minior Minsrals Auction
! Rulcu. 2016 |

il 'A, .[‘ .l 0 e

R 'l‘hc m‘xccvemml blddrr nhnll iuubmit Intwironmwmm Clnamncu (E.C) In
rcnbedt af| the nbove mentioned -soned bloclk duly Issued by District Level
Envimnmunl. lmpmrt Anz:cmmwnt Autlmrlty (DIBMA) or Btnm Lawvel
F‘nvironmont Impnet Anncnnmonv Authority (%FIAAJ pr/,Mln!ntfy of

Envmnmc'ntf Fomnm & Climutb Changd (MDEP&CC) an the cane, ;mxy bt’
o pqr Eﬂvh‘on?mom Impuqt Annmmmcnt Notiﬂcndan 20006, n nmmdt:d '

7. 'Phe «mcccaaful biddcr shall aluo obuiin nll other connents, npproval, no-
bbjcctionn nnd thc lilco mu mquircd undcr nppucnble lnw& for execution of

\ “ " p?‘::. .u-“{ ',-,.. r
i f " ‘ '

dcéd ol lcnac. Neoe

8 'I‘ho Bucceusml b!ddci- nhall bo bouml to follow. the, guidclincu stipulated in

! ot thc Suatﬁinnblu Snnd Minfﬂg Manqunwnt Gufdclh'ién, 2016 inssued by the
Mmiatry of Environmcnt Forest and; Climate Chtmgc Government of India

for undcrtuldng m(nmg opamtlon in the concerned sand block after

', rcgiatration or the duly tm:c‘utcd minmg lcnac ‘

'a’ Draftf Mining Leanc Dedd: in tha '

()

94 'rhcr aucemrul bidde ,ﬁ‘iia to’ furnis,
format ‘s’ Bpecfﬁcd in Forrn ‘D ‘of the West Bengl ‘Minor Minerals

Conccssion Rulm. 2016

{l,_i

10 Thé nf‘m,Mmi

’Lcasc Decd ahould be prepary:d in durable pnpcrn m-atly

Ve L ¥}

and éufrmi; ace! ahoﬁld be kcpf in hetween - two llnes inorder to
ﬁcr‘imt. if neccaqary. correction thm‘cin

11. The Dccd of waue, aftcr exccutuon, shall be registered by the successful
bidder at his own ‘cost’ and no mming opemtion should be sf,arted bcforc
//’.:i"k‘\\ regimuon ofthaDebd ‘1 e .'-., b L 4, e
succeasful btdder uhall hmrc to ig‘fp rm?pu :
tioned in the' West Bcngal Mlnor Mr
Draft. Lease Deed.




e B et I

e

han ; ave tﬂ'. comply W:th all thew; statutory
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), WEST BENGAL)

ANNEXVRE- '

' f

The
YOGENDRA SINGH
Darveshpur, Wayapur, Maner -801503

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/WB/MIN/456989/2023 dated 29:Deq'2023‘:?-The particulars of the environmental

clearance granted to the project are as.below... * 7 *2)
fx'::“;.’;,?‘*&f: ¥, -" Ny ".‘\.M!‘ o"{‘»}\
L i ORI \ "
1. EC IdentificationNo. " . EC24B001WB185149
2. File No. fi 00 by ENMTII-1/281/2023
3. Project Type é g ANew,” . B 4t
Ny
4. Category m KB 04 M9
5. Project/Activity includin “1(a) Mining.of minerals
Schedule No. £\ gt
6. Name of Project = . cjhbgrq_mjsa‘lgud'mine on Damodar river
7. Name of Company/Organization -J—iv-,i.XOQ_ME’__NDRA'TSINGH
8. Location of Project 5 Noes T‘".\‘{VESTLBEI\\‘IGAL
MR )
9. TOR Date " N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DHARMDEO RA|, I.F.S.
Date: 28/02/2024 Member Secretary
SEIAA - (WEST BENGAL)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

o

é ASISKR Sgn (s
NOTARY %
2 (Regq. r-m,-:saognu )
e EXP!R‘YDATE 0
31.12.28 /iﬁ* 4

2y, \-.—-—"q:ia/ |

’-

g\i'iouf (AR'BEAE e EC - 2810212024 Page 1 of 11
ta “

EC Identification No. - EC24B001WB185149  File No. - EN/T-II-
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acru') on d
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

Background of the project

The proponent made online application vide proposal no. SIA/WB/MIN/456989/2023 dated 29
December 2023 seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for
the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on the Damodar River at Plot No. -
6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba Bardhaman, West Bengal by Yogendra
Singh.

This is a proposal for riverbed sand mining of GALSI-II/GOHOGRAM/6002/D Sand Block over an
arca of 3.97 ha (9.81 Acres) on the River Damodar at Plot No. - 6002(P), J.L. No.-070, Mouza - Gohogram,
P.S.-Galsi, Dist — Purba Bardhaman, West Bengal.

The project proponent (PP) obtained Terms of Reference (ToR) vide No. 806/EN/T-I1-1/281/2023 dated
26.04.2023 issucd by SEIAA, WB against proposal no. SIA/WB/MIN/74545/2022.

As required under the West Bengal Minor Mineral Concession Rules, 2016, the PP got a composite
‘Mining Plan with Progressive Mine Closure Plan’ prepared for riverbed sand mining at the site by an RQP.
The revised Mining Plan has been approved by the State Government on 29.03.2017 and the approved plan
has been uploaded at the PARIVESH portal by the PP.

The PP has uploaded pre-feasibility report for the proposed project, copy of valid Lol and cluster
certificate from lhe competent dulhorlly The qand block is forming a cluster with adjacent 2 numbers of

As per the Mining Plan includin Mme Closur Plan thé éardl al points of the mining lease area are
given below :- LB Fyoalt LS 5l

;:,

Point | -7 \Latitude * -+ Longitide,
A 23‘314"40._14" |.+787°37754.49" E
B 23914740.69" N |~ 87°37" 59:42" E
C 23°14' 31,7 8" Newew. 7;;‘87‘.;3,8‘ 00.57T"E
D 23°14'31.36" N1 |~""87°37' 55.35" E

The project site falls within the DSR potential zone code PBBD_GL2_DA_03_04.

State Level Environment Impact Assessment Authority (SEIAA), West Bengal examined the proposal
and also perused recommendations of the State Level Expert Appraisal Committee (SEAC). After due
consideration of the project proposal, and after considering the recommendations of the State Level
Expert Appraisal Committee (SEAC), the State Level Environment Impact Assessment Authority
accords Environmental Clearance to the project as per provisions of the EIA notification no. S.0. 1533
(E) dt. 14" September, 2006 of Ministry of Environment & Forests, GOI and the subsequent
amendments, on the basis of above mentioned features along with other details submitted to SEIAA
subject to strict compliance of the terms and conditions mentioned below.

Genceral Conditions:

1. In case the mining area or a part thereoflsp e [apa

a written permission should be ob
carrying out the mining operation b

of the land owner(s) concerned for
gay mining activity.

ASISKR sEx \*
erﬁmtfofﬁﬂfan S
Regd. Mo~ -13302/18
E)’P!RYDATP
31.12.23

2. The PP shall complete all the tas
during the Public Hearing, il held
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.61 Acres) on
the Damodar River at Plot No, = 6002("), J.L. No. = 70, Mouza = Gohogram, P8~ Galsl, Digt ~ Purba
Bardhaman, West Bengal by Yogendra Singh,

3.

0.

s

10.

11.

12.

13.

14.

15.

16.

Apart from possessing a valid lease the proponent shall obtain all other necessary permissions hefore
commencement of any mining or allied activity at the lease hold area,

The dircctions given by the Hon'ble Supreme Court of India vide order dated 27.02.2012 in Deepak
Kumar cuse [SLP(C) Nos. 19628-19629 ol 2009] and order dated 05.08.2013 of the Hon'ble National
Green ‘Tribunal in application No. 171/2013 must be followed strictly.

It shall be the responsibility of the PI to abide by and to comply with all the provisions made and
restrictions imposed, = particularly those regarding cnvironment management practices, by and
under the West Bengal Sand (Mining, Transportation, Storage and Sale) Rules, 2021 and the West
Bengal Minor Minerals Concession Rules, 2016, failing which the EC shall be liable to be cancelled.

The EC is granted on the condition that the lease area falls under the potential gand mining area
carmarked in the District Level Survey Report (DSR). Mining shall be done only in an area/ stretch
which has been identificd in the DSR as well as in the approved Mining Plan,

No river bed mining shall be allowed beneath 3 meters of the river bed.
The depth of mining in riverbed shall also not exceed one meter above groundwater (base flow) level.

No River sand mining shall be carrlcd oul mﬁncfnsuqq season, as declared by the concerned District
'_,wm

Authority. 4 £ ;\’fl(’;‘
8 B, *",‘ 3

The PP shall submit Annual Re Iomshmcnl chort u,rhfled by an authorized agency. In case the
rqﬂcnmhmcnt is lower llmn the' .1ppmved rutc u( pmducmm then the mining activity / production

In casc the leasc arca, or a part of}f’*‘falls in, lhc nvcr ﬂ_ éd’plaln a buffer of three metre to be left
from the river bank for mining. (nonﬁvpr—bud qam[ mmmg,)

In case the lease area, or a part of it, is an agricultural field, a buffer of three metre land shall be left
between the mine boundary and the adjacent field. (non river-bed sand mining)

Mining shall be done in layers of not more than 1 metre depth to avoid ponding effect and only afer
the first laycr is excavated, the process will be repeated for the second layer and so on.

The PP shall get the bascflow and groundwater level (water table) monitored on monthly basis. The
water level should be referenced to both the ‘mean sca Ievel’ and the ‘local ground level”, During
sand mining operations, a network of existing wells shall be established around the sand mining arca
and piczometers shall be installed at all sand quarry sitcs. A minimum of four piczometers shall be
installed in the no-mining zonc around the sand quarrying arca. Monitoring of groundwater quality in
the vicinity (one km radius from the sand quarrying, site) shall be carried out once in every two
months. Same shall be submitted with six mtmt,b h.mcc rcport
Any area falling within 7.5 metre or 12/?"/?/ Ql(l; }} chever is more, from the river bank
(towards the channel) will be left intgotéa, %W??% _sgc Lo above the PP shall identify the
A

1

valley

EC Identification No. - EC24B001WB185149  File No, - N/@( 128112023

O/ noTARY
A floodplain s a generally flat area of land next{tp 1y i
EXPIRY DATE

*\ 31.4228

.banks of the river lo the outer edges of the

o ’ue EC-28/02/2024  Page 3 of 11
WO ot (00
.\5 kl Q{ J
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist ~ Purba
Bardhaman, West Bengal by Yogendra Singh.

central 3/4 part of river on map where there is a deposition of sand and remaining 1/4 part shall be Jeft
intact as no mining zonc for the protection of the bank.

17. No stream shall be diverted for the purpose of sand mining. No natural water course and/ or water
resources shall be obstructed duc to mining operations.

18. No blasting shall be resorted to in river bed sand/ gravel mining and no blasting operation shall be
carried out without permission at any other place,

19. Trrespective of the location, thickness of sand deposition, agricultural land/ riverbed, the method of
mining shall conform to the orders / directions passed by any Court of Law / Tribunal time to time
and in compliance with the Sustainable Sand Mining Guidelines 2016 and the Enforcement &
Monitoring Guidelines for Sand Mining, 2020.

20. Mining shall begin only afler pucca pillars marking the boundary of lease area are erected at the cost
of the lease holder at every corner of the lease-hold area. Only after certification in this regard with
the geo coordinates of the corner pillars is issued by the district mining officials, mining can

commence. The geo coordinates of the corner pillars shall be made available to the District Level
Committce.

21. The top soil in case of surface land mlmng shdll ‘bé storcd Ecmporanly in an earmarked site and shall
be, as far as practicable, concurremly used.ior-land.rccl mz;tn}gn {non river bed sand mining}

22. The EC holder shall keep a corrcct accountof quantlty}of sargd mined out, dispatched from the mine,
mode of transport, registration !mmhcr, of ychlclé pcr-;on m-chargc of vehicle and mine plan. This

shall be produced before officers fof lh 4 enlral Govemment and/ or the State Government for
inspection. i

.:‘ff."

24. No sand mining activity shall be came'd*gug ctwccﬂ dusk to dawn, or as permitted by the local
authority.

25. Infrastructure and facilities erected for the mine shall conform to the provisions made for the purpose

at the sand ghat designated and demarcated (with geo referencing) and laid out for the purpose by the
District administration.

26. In particular the PP shall ensure that the approach road, — from the proposed sand ghat to the sand
storage depot, is planned and maintained with prior consent of the local Administration.

27. There shall be a single point of entry and exit point for all vehicles. In case it is necessary to have
more than one entry/cxit, all such points shall have check points with all digital monitoring facilities
as mentioned in the ‘Enforcement and Monitoring Guidelines for Sand Mining’ (January, 2020)
issued by the Ministry of Environment, Forest and Cllmatc Change. All other possible ways of entry

fexit shall be closed using barriers. All prov 5&?}3] i de to make it impossible for any vehicle
to enter or exit without an entry into the

28. All such points shall have 24x7

subml.ued to th.e District Colleclor_ e R, AL mul 4 mg;'eﬂuencms (Photographic evidence
to be included in 6 monthly compli cpAE

-1/281/2023 offssue EC - 28/02/2024 Page 4 of 11

N of InSZ
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

29. The PP shall ensure that pollution due to transportation is effectively controlled. The PP shall also
ensurc regular sprinkling of water.

30. Only potable water may be collected from nearby locality with prior permission of the authority
concerncd. Water for other purposes shall be taken from the river.

31. It shall be the duty and responsibility of the PP to ensure that air pollution due to dust, cxhaust
emission or fumes during mining and proccssing phasc arc controlled and kept within permissible
limits specified under environmental laws.

32. The mineral transportation shall be carried out through covered trucks/ tractors only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and used.

33. The mining operations are to be done in a systematic manner so that the operations shall not create a
major visual impact on the site.

34. Restoration of flora affected by mining must be done immediately. Five times the number of trees
destroyed by mining shall be planted (preferably of indigenous species) and
maintained over the entire lease period.

Irrespective of the above the proponent shall p]anL‘ and maintain, for the entire lease period, at least

o)

five trees per hectare of lease area in areas hear. fhe rnunJg
,%1 e 4

O

«. z
36. No felling of trees in or within the precmcts of the mine shall be allowed. If a mining lease area, or
a part of it, falls within 10 km from the perlphery of an any N Natlonal Park/ Sanctuary or an Eco-Sensitive
Zone or a Protected Area, no mining or related activity jhgll_b_e undertaken without first obtaining a

no objection certificate from the Standmg Commlttee of National Board of Wild Life (NBWL), in

compliance to the Hon'ble Supreme Coun s order in . A‘ No. 460 of 2004.
Tl te i S Y
37. The PP shall take all necessary protective measures to ensure that no spring sources are affected due
to mining activities. '

38. Removal, stacking and utilization of top soil in mining area shall be ensured. Where top soil cannot
be used concurrently, it shall be stored properly for future use.

39. No overhangs shall be allowed to be formed due to mining and mining shall not be undertaken in
areas where landslide is likely to occur due to unfavourable steep angle of slope.

40. No extraction of stone/ boulder/ sand shall be undertaken in landslide prone areas.

41. If clearance of riparian vegetation is to be undertaken it must be done under the supervision and
control of an appropriate government authorlty It shall be the responsibility of the project proponent

aﬁ URHR SGe
HOTARY

e | R2g Mo _q12mn
2 For all local bodies Biodiversity Management Com tté‘ J i !VJB.‘SHL%"&{@
Biological Diversity Act, 2002

42. To reduce visual impact of mining qﬁ’

oard are constituted under Sec. 41(1) of the

EC Identification No. - EC24B001WB185149  File No. 2 ; I?rzeu é;\péie Issue EC - 28/02/2024 Page 5 of 11
T 0,‘: \ﬁ 3
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

43,
44,
45.
46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

57.

58.

Dumping of waste, if any, shall be done only in earmarked places as approved in the mining plan.
No rubbish shall be disposed in the river bed.

The PP shall take all possible precautions for the protection of environment and control of pollution.
Effluent discharge should be kept to the minimum and it should meet the standards prescribed.

No mining shall be undertaken in a mining lease located within 1 km from bridges, highways and
railway lines on both upstream and downstream sides, or five times (5x) of the span (x) of bridge,
public civil structure (including water intake point) on upstream side and ten times (10 x) the span of
such bridge on downstream side, subjected to a minimum of 250 metres on the upstream and 500
metres on the downstream side.

Mining activities shall not be done for minc lease where mining can cause danger to site of flood
protection works, places of cultural, religious, historical, and archaeological importance.

Only such vehicles as are having valid fitness and PUC Certificates, shall be used for transportation
of sand.

The PP shall develop proper junction at takeoff,pomts of approach road with main road, with proper
width and geometry required for safe: mo&e}heﬂt 6£traﬁic~ >-at his own cost.

ﬁ.«f A;.w :“jn‘:{'_:}
The PP shall ensure that the road may no amaged "dlie to transportation of the mineral; and
transport of minerals will be as p{ar IRC Guxdelmm w1[h r&sﬁect to complying with traffic congestion

and density.

i ‘ s Sy W
No stacking shall be allowed 011 roag Sl.de along State/ Natxor}a} Highways.

2\ ¥4

Suitable sand depots will be 1o¢ateé\m the Clmmty of the sand quarry site to facilitate the sale of sand.
While selecting the site for depots it must be ensu.red thasthe site is within 25 km from the sand
quarry site and has an area of aroundL 0’4—06_113{1 Offgmacres) with parking facility and proper entry
and exit for smooth movement of the Vehiclés "The depot site shall preferably be a Government
poramboke land®.

:‘4

The PP shall undertake phased restoration, reclamation and rehabilitation of land affected by mining
and shall complete this work before abandonment of mine.

Restoration, reclamation and rehabilitation in cluster should be done systematically and jointly by
each EC holder in that cluster.

The site specific plan for eco-restoration submitted by the proponent along with the EC application
shall be properly implemented.

Transport of mineral shall not be done through—wlf'gesf;}m 1tat|ons
" L, 1 7 ¥

The route of mineral transportation v h,lclé' ﬁoﬁfﬁﬁ"r?:kio" de,s\‘matlon shall be tracked through the
system using checkpoints, Radlo—freg (gy deﬁﬁﬁna‘non fﬁ;’tags and GPS tracking.

Mo {‘{“’!E "4
[/R::: PQU'! l.'n i ‘%‘Y m‘{\
Lo\ Expme o t021g) y, |
o \ =5 %.-1'! :r) _‘)_P.Z'E /
N\ o\ .28 oy
3 the land that doesn't fall under the fist of revenue records, /

S ‘.»r f’*"ﬂ\--‘" ;%W
EC Identification No. - EC24B001WB185148  File No. - EN/T -mwz@goza ate of Issue EC - 28/02/2024 Page 6 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
s the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist - Purba
Bardhaman, West Bengal by Yogendra Singh.

59. The PP shall make arrangement for drinking water, first aid facility (along with species specific anti-
venom provisioning) in case of emergency for the workers (Photographic evidence to be included in 6
monthly compliance report).

60. The PP shall implement the Disaster Management Plan if the mine lease area is located in Scismic
Zone-1V. The Project Proponent shall appoint a Committee to have a cheek over any disaster to warn
workers well before for the safety of the workers, Emergency helpline number will be displayed at all
levels.

61. The PP shall appoint an Occupational Health Specialist for Regular and Periodical medical
examination of the workers cngaged in the Project. Personal Health data like BP ECG, chest X-ray,
PFT, smoking habits, blood and urine test ctc. shall be undertaken once in six months to take
necessary remedial/preventive measures. In this regard recommendations of National Institute of
Occupational Health (NIOH) / Central Labour Institute (CLI) / All India Institute of Hygiene and
Public Health (ATTH&PH) shall be adopted for ensuring good work-environment for mine warkers.

62. The PP shall report monitoring data on replenishment, traffic management, levels of production,
river-bank erosion, maintenance of roads ctc.

for its approval under the Wesi Bep;;ﬁl& f\u m]!CmJ::erﬁsnon Rules, 2016. In the event of the
i 351f)\ or, 10 deemed to be approved, the mining activities

A

65. One year prior to the proposed cfmure oft the . mine the*plop"onem shall submit a Final Mine Closure
Plan for approval under the West Bcn a Mmm“l\dmm 1 Concession Rules, 2016, to the officer
authorised by the State Government in tlus {:)chzlt‘

66. The PP shall ensure that the protective measures contained in the Mine Closure Plan referred to
hereinabove including the reclamation and rehabilitation work are carried out in accordance with the
approved Mine Closure Plan or with such modifications as are approved by the officer authorised by
the State Government in this behalf under the West Bengal Minor Mineral Concession Rules, 2016.

67. In addition to regular submission of environmental compliance reports as required under the ETA
Notification, 2006, the PP shall submit to the Officer authorised by the State Government in this
behalf, a yearly report before Ist of July every year setting forth the extent of protective and
rehabilitative works carried out as envisaged in the approved Mine Closure Plan, and if there is any
deviation, reasons thereof.

68. For the purpose of carrymg out mmmg opcr,;;ﬁo’ i1 Jhe PP shall furnish financial assurance.

in the West Bengal Minor Mincral

EC Identification No. - EC24B001WB185149  File No. - EN \& 55ue EC - 28/02/2024 Page 7 of 11
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Environntental Clearance for the proposed Gohogram Sand Mine over i area of 3.97 ha (9,81 Acres) on
B the Damodar River at Mot No, « 6002¢P), L1 No. = 20, Mouza = Gohogram, DS~ Galsl, Dist ~ Purba
Bardhaman, West Rengal by Yogencdra Singh,

o9,

70.

7.7

73.

74.

B

76.

Concesslon Rules, 2016, The (inancinl aasurance may be in any of the forma referred to in the said
Rules,

The PP shall prepare a dust and nolse minimization plan with adequate details and shall implement
the same,

Needs of the locality shinll be nssessed and the socinl part of the EMP shall be undertuken as
stipulated by  MolF&CC  Offico Memorandum I, No, 22-65/2017IA11 dated  30,09,2020,
Beneliciary ol the social component of EMI* should be identified and to be displayed at site, Need
based activities for local people is part of the EMP, Details of such nctivities submitted by the project
proponent is given in Annexure-1, The PI* shall submit geo-tagged photographs regarding the
implementation of CER with actual expenses incurred. The CER and plantation will have to be
implemented within first two years of starting of mining operation,  Photographic evidence of the
activities and relevant bills/vouchers are (o be given in 6 monthly compliance report.

Fhe PP shall ensure that the provisions every relevant Acts, Rules Guidelines ete. shall be complied
in both letter and spicit,

. In pacticular, the PP shall ensure compliance with the provisions laid down in the following Acts/

Rules/ Guidelines,

A, The West Bengal Minor Mmu*uls"Cuncc.ssmu Rulué R016;

b.  Sustainable Sand Mmmb Management (muh,lmux 20106, issucd by the Ministry of

Environment, Forest and ¢ linmlc cll'\nuc, (r()vcrnmcnt ol India;
¢.  Sand Mining Framework, 2018, issued by lhc Mmlsuy of Mines, Government of India;
d. Enforcement & Mnmmxuuz,'(nu{lollncs
Environment, Forest und( llm.\w f.h'mge, overnmu 'Jn(lm,
e.  The West Bengal anull\r}hung I’()ht.y, 20"1 nnd o
f.  The West Bengal Sand (Mlmng, Jmnsp()rtatmn, Swmg,c: and Sale) Rules, 2021,

' vk

“‘ﬁ..\m YN
Non-compliance of any of the u,rm aqq u“)’mlnt;onl? me,n“\nnul hereinabove may lead to cancellation
of the environmental clcarance granted. s

The Environmental Clearance is being issucd without prejudice to any action initiated under the
Environment (Protection) Act, 1986 or any court case pending in any court of law, and it docs not
mean that the project proponent has not violated any cnvironmental law in the past, and all future
decisions made or directives/ orders/ notifications/ circulars issucd under the Environment
(Protection) Act, 1986 shall be binding on the Project Proponent. Similarly, all verdicts/ orders of the
Hon'ble Court will be binding on the project proponent. Hence, this clearance does not give immunity
to the project proponent in the case(s) filed against her/ him, if any, or any action initiated against
her/ him under the Environment (Protection) Act, 1986.

In case of submission of false document and nm__gm@nu. of stipulated conditions, Authority/

Environment Department will revoke or ¢ susppmgib{ apreqtal Clearance without any intimation
and initiate appropriate legal action under (f ' cction) Act, 1986.
‘/

The validity of this Environmental
mentioned in the approved mining playy.
scheme of mining plan before expiry ¢ ws" = 13302/14

5p piry !RY 4/ 3

§ us per the scheme of mining
or extension of EC with revised

\\”
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: Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
% the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist ~ Purba
Bardhaman, West Bengal by Yogendra Singh.

7.

78.

79.

80.

The EC is granted for the project as proposed. In case any deviation or alteration in the project is
contemplated the proponent will apply afresh for Environmental Clearance for the proposed
modifications and/ or expansion of the project.

The stipulations made under other relevant Acts, - in particular the Wild Life (Protection) Act, 1972,
the Water (Prevention and Control of Pollution) Act, 1974, the Forest (Conservation) Act, 1980, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, and the
Public Liability Insurance Act, 1991, and the rules and regulations made there under, shall be strictly
complicd with,

The State Government may, in its own discretion, impose such further conditions as it may deem fit,
nceessary or expedient. All such conditions will have to be complied with.

Non-compliance to any of the stipulated terms and conditions may lead to cancellation of the EC.

81. If you are aggrieved by the grant of this Environmental Clearance or by any of the terms and

conditions imposed herein, you may, in your own discretion, within a period of thirty days from
today, prefer an appeal before the National Green Tribunal (Eastern Zonal Bench, Kolkata),
HFXC+VR5, Kadampukur Village, Newtown, New Town, West Bengal 700156, under Section 16
of the National Green Tribunal Act, 2010.

82. The contact details of the proponent and the: nﬁm@bf‘tp% consultant are given below —
e Lol e A o

Name of the Contact person with Dcaignanéu

'|TSKfi Yopéridia Singh, Owner
" ;.f.',_f]; ; 1 Diw, "‘.,’;: -

Address { fioy :

;:_:I'jarvéshpu‘r, h Wayapur, Maner, Patna, Bihar —
801503, West Bengal.

i b i N (,'l'."-he.}. 71
Email \ a4 'yogendramine@gmail.com
"'! el " W s — { oty
Telephone Number 2980045 8782,;"t g
fad ‘;"‘w.;’ﬁ- N

Namc of the Environmental Consulta;lf":,_'r-“;‘&;; “Mis. éh?lfanya Projects Consultancy Private

TV L imited

83.

Additional conditions
Following should be submitted along with the six monthly compliance report :-

1) The revised reserves as per approved DSR should be incorporated in the approved Mine Plan
before starting of mining operations. The revised mine plan incorporating the reserves as
mentioned above should be submitted to the WBPCB before applying for the Consent to Operate.

2) Monthly monitoring of basec flow level at four points of the project should be conducted by
installing piezometer and to be reported in the six monthly compliance report.

3) Stipulated plantation should prcfcrably._t_) : adjacent to the project. If not possible due to

unavailability of suitable land, planta Tow\‘ﬂ/ lj‘d at other location in the same block. The

4) Sieve analysis report for
compliance report.

D
* )

-

~
<

R .
\\-....-o-' '’
EC Identification No. - EC24B001WB185149  File No, --E@-llﬂg&}@fﬁa{é of Issue EC - 28/02/2024  Page 9 of 11
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p Environmental Clearance for the proposed Gohogrram Sand Mine over an area of 3.97 ha (9.81 Acres) on
S the Damodar River at Plot No, = 6002(1°), J.L. No. = 70, Mouza - Gohogram, P.S.- Galst, Dist - Purba
Bardhaman, West Bengal by Yogrendra Singh.

5) Status of the need-based activities to be reported during six monthly progress report.

6) Basic amenitics, safcty and occupational health examinations for Jabourers to be provided along
with six monthly compliance reports,

7) To enhance success/ survival rate the plantation shall be done during the first two years of the
project life and the plantation so done shall be taken care of during the rest of the project life.
Species of the plant selected should be local species and self-sustaining in that particular region.
Geotagged photographs of actual plantation done to be submitted along with six monthly

compliance reports,

8) Studics on the biotic components of the river and the impact of sand mining on these components
should be submitted. The study should be done by some reputed institute.

9) Bank linc monitoring report should be submitted along with the six monthly progress reports.

EC ldentification No. - EC24B001WB185149

wir %
]
N DT e
;’.’lhﬂ

EX .
nyfc.‘nq

’%k”“”:-"v:mM
i

File No. - EN/T-II-1/281/2023 Date of Issue EC - 28/02/2024

Page 10 of 11
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& Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
9- the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

Annexure-1
NEED BASED ACTIVITIES FOR LOCAL PEOPLE
Sl Ne. Considerations CER Cost in Rs.
1. Health camp and free medicine 75,000/-
2. Educational support to poor student especially girls 82,000/-
3. Provide drinking water facility at Gohogram Primary School 81,000/-
Total in Rs. 2,38,000/-

EC Identification No. - EC24B001WB185149  File No. - EN/T-II-

Date and Time: 2

1/281/2023 Date of Issue EG - 28/02/2024 Page 11 of 11



ENVIRONMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

and Virtuous Environmental Single-Window Hub)

39 ANNEXURE- D’

———

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), WEST BENGAL)

AT Y

To,
Tho
SATYANAND RAI

At-Noar Biscult Factory more, Near Civil Court Nasriganj, Danapur -
800012

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam, _

This is in reference to your application for Environmental Clearance (EC)
in respect of pro}ect submifted-tostheSEIAA vide proposal number
SIA/WB/MIN/456842/2023 dated 29 Dec.2023..The!particulars of the environmental
clearance granted to the project are'ds below.: .57

A i 7 W Y
1. EC Identification No. J’ff iy "'T_;-‘}qu4‘Boo1wf'a,jzoom
2.  File No. [ A ENIT-I1/265/2023
3. Project Type NP New? '“1"3"}
4. Category o ‘“‘{;'ﬂ-‘ b GBr 4 ‘;375 A
5. Project/Activity Including 1(a) Mining of,minerals
Schedule No. KON a1 18
6. Name of Project NN ‘Gohogram'Sanid Mine
7. Name of Companlerganifz'xati'ﬁﬁ”‘“':4FQ_AT,)(ATNANI\D RAI
8. Location of Project Sl WESTBENGAL
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DHARMDEO RA], LF.S.

Date: 01/03/2024 Member Secretary
SEIAA - (WEST BENGAL)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
P xg:wmfﬁ
a0

Page 1 of 11
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EC Identification No. - EC24B001WB120087  File No. -EN/T-IQiﬁma’aé?
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist, — Purba
Bardhaman, West Bengal by Satyanand Roy.

Background of the project

The proponent made online application vide proposal no. SIA/WB/MIN/456842/2023 dated 29
December 2023 seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for
the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on the Damodar River at Plot No. -
6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba Bardhaman, West Bengal by
Satyanand Roy.

This is a proposal for riverbed sand mining of GALSI-I/GOHOGRAM/6001/C Sand Block over an
arca of 3.84 ha (9.49 Acres) on the River Damodar at Plot No.6001(P), J.L. No.-070, Mouza — Gohogram,
P.S.-Galsi, Dist ~Purba Bardhaman, West Bengal.

The project proponent (PP) obtained Terms of Reference (ToR) vide No. 805/EN/T-I1-1/265/2023 dated
26.04.2023 issucd by SEIAA, WB against proposal no. SIA/WB/MIN/74566/2022.

As required under the West Bengal Minor Mineral Concession Rules, 2016, the PP got a composite
‘Mining Plan with Progtessive Mine Closure Plan’ prepared for riverbed sand mining at the site by an RQP.
The revised Mining Plan has been approved by the State Government on 29.03.2017 and the approved plan
has been uploaded at the PARIVESH portal by the PP.

The PP has uploaded pre-feasibility report for the proposed project, copy of valid Lol and cluster
certificate from the competent authority. The sand block.is forming a cluster with adjacent 2 numbers of

oot

sand blocks of Ashok Kumar and Yogendra K{Fﬁ;‘xsihgl’ﬁ i e
o il i “xi:-j E"»__.‘&
The PP has submitted need based EMP N

o ¥ T .
The PP has informed that there is né ¢ourt ca ndmg‘agamsts‘t‘he project.
) * ‘._(1‘%& %

%ﬂl al points of the mining lease area are

"l't_/'hi y

As per the Mining Plan including Ming

given below :- VWP 4 AN TR
Point «¢ \Latitude " Longitude
A 23714'40.07" N+ |.-187°37"53 73" E
B 23°14"30.82" N | | 87°37"54:68"E
C 23°14' 31,04"N---| 87237 49.63" E
D 23°14' 39.80"' N [~ "87°37' 49.04" E

The project site falls within the DSR potential zone code PBBD_GL2_DA_03_04.

State Level Environment Impact Assessment Authority (SEIAA), West Bengal examined the proposal
and also perused recommendations of the State Level Expert Appraisal Committee (SEAC). After due
consideration of the project proposal, and after considering the recommendations of the State Level
Expert Appraisal Committee (SEAC), the State Level Environment Impact Assessment Authority
accords Environmental Clearance to the project as per provisions of the EIA notification no. S.0. 1533
(E) dt. 14" September, 2006 of Ministry of Environment & Forests, GOI and the subsequent
amendments, on the basis of above mentioned features along with other details submitted to SEIAA
subject to strict compliance of the terms and conditions mentioned below.

General Conditions:

1. Incase the mining area or a part thereoﬁiéfé;figigégfanﬁfo wned by the Project Proponent (PP), then
a written permission should be qbtgicﬁc‘di;fegﬁfﬁi : of the land owner(s) concerned for
carrying out the mining operation Béfore comfhdticement a@?ﬁning activity.

b

I oz [y Neamt gy
’ 1l an jsuBnlitted with the budgetary provisions
during the Public Hearing, if helc{.. . \ "'”/’{LD /181
\ r“‘g \)7,1 A “h i

T ‘]C‘,s:“‘ ]
2. The PP shall complete all the ta;‘iks\k,as/ p‘e“[}}ﬂie‘\@'gilﬁ" ]
§ .

\\.:;1{"'!-\
e of Issue EC - 01/03/2024 Page 2 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acre s) on
& the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. ~ Purba
Bardhaman, West Bengal by Satvanand Roy.

3.

19
h

(7]

1.

14.

15.

16.

. In case the leasc arca, or a part o’f*‘

Apart from possessing a valid lease the proponent shall obtain all other necessary permissions before
commencement of any mining or allied activity at the lease hold arca.

The directions given by the Hon'ble Supreme Court of India vide order dated 27.02.2012 in Deepak
Kumar case [SLP(C) Nos. 19628-19629 of 2009] and order dated 05.08.2013 of the Hon'ble National
Green Tribunal in application No. 171/2013 must be followed strictly.

It shall be the responsibility of the PP to abide by and to comply with all the provisions madc and
restrictions imposed, — particularly those regarding environment management practices, by and
under the West Bengal Sand (Mining, Transportation, Storage and Salc) Rules, 2021 and the West
Bengal Minar Minerals Concession Rules, 2016, failing which the EC shall be liable to be cancelled.

The EC is granted on the coundition that the lease area falls under the potential sand mining area
earmarked in the District Level Survey Report (DSR). Mining shall be done only in an area/ stretch
which has been identified in the DSR as well as in the approved Mining Plan.

No river bed mining shall be allowed beneath 3 meters of the river bed.
The depth of mining in riverbed shall also not excced one meter above groundwater (base flow) level.

No River sand mining shall be carried. out,@’moﬁ‘bon scason as declared by the concerned District
Authority. ‘\'{.-a-“"""" Y

replemshment is lower than th& .1p
levels shall be decreased accordmg

gjl’o’gd‘plam a buffer of threc metre to be left
from the river bank for mining. (nonﬁvg—bed’sa“q‘d:;]mmng)

. In case the lease area, or a part of it, is an agricultural field, a buffer of three metre land shall be left

between the mine boundary and the adjacent field. (non river-bed sand mining)

Mining shall be done in layers of not more than 1 metre depth to avoid ponding effect and only after
the first layer is excavated, the process will be repeated for the second layer and so on.

The PP shall get the bascflow and groundwater level (water table) monitored on monthly basis. The
water level should be referenced to both the “mean sea level” and the ‘local ground level’. During
sand mining operations, a network of existing wells shall be established around the sand mining area
and piezometers shall be installed at all sand quarry sites. A minimum of four piczometers shall be
installed in the no-mining zone around the sand quarrying arca. Monitoring of groundwater quality in

the vicinity (one km radius from the sand quarr; Shall be carried out once in every two
months. Same shall be submitted with six moutlﬂ,x \6]1#& ort.

Any area falling within 7.5 metre or 12! 5% of thq n@qx \.\;;dth \{' ever is more, from the river bank
(towards the channel) will be left mtapt as, n(nni‘mng‘ ;9\?0@ t td_ above the PP shall identify the

n:‘\‘

valley

EC identification No. - EC24B001WB120087  File No. - EN
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. Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
& the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

17.

18.

19.

20.

21.

24.

25.

26.

27.

central 3/4 part of river on map where there is a deposition of sand and remaining 1/4 part shall be left
intact as no mining zonc for the protection of the bank.

No stream shall be diverted for the purpose of sand mining. No natural water course and/ or water
resources shall be obstructed due to mining opcrations.

No blasting shall be resorted to in river bed sand/ gravel mining and no blasting operation shall be
carried out without permission at any other place.

Trrespective of the location, thickness of sand deposition, agricultural land/ riverbed, the method of
mining shall conform to the orders / directions passed by any Court of Law / Tribunal time to time
and in compliance with the Sustainable Sand Mining Guidelines 2016 and the Enforcement &
Monitoring Guidelines for Sand Mining, 2020.

Mining shall begin only after pucca pillars marking the boundary of lease area are erected at the cost
of the lease holder at every corner of the lease-hold area. Only after certification in this regard with
the geo coordinates of the corner pillars is issued by the district mining officials, mining can
commence. The geo coordinates of the corner pillars shall be made available to the District Level
Comunittee.

The top soil in case of surface land mlmpg shall bé storcd stemporarily in an carmarked site and shall
be, as far as practicable, concurrently used fi r~land reclamatlon {non river bed sand mining}

noise level within permissible llmlt M,
ﬂ o

No sand mining activity shall be carrledﬁgpqig)q‘tfrivc:‘,bﬁﬁ'dﬁsk to dawn, or as permitted by the local
authority.

Infrastructure and facilities erected for the mine shall conform to the provisions made for the purpose
at the sand ghat designated and demarcated (with geo referencing) and laid out for the purpose by the
District administration.

In particular the PP shall ensure that the approach road, — from the proposed sand ghat to the sand
storage depot, is planned and maintained with prior consent of the local Administration.

There shall be a single point of entry and exit point for all vehicles. In case it is necessary to have
more than one entry/exit, all such points shall have check points with all digital monitoring facilities
as mentioned in the ‘Enforcement and Monitoring Guidelines for Sand Mining’ (January, 2020)
issued by the Ministry of Environment, Fores_t,_and.CLngte“Change All other possible ways of entry
fexit shall be closed using barriers. All groﬁ" ll )f ade to make it impossible for any vehicle
to enter or exit without an entry into Ihe«cé)i‘n
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" Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
& the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist, -~ Purba

Bardhaman, West Bengal by Satyanand Roy.

29. The PP shall ensure that pollution duc to transportation is cffectively controlled. The PP shall also
ensure regular sprinkling of watcr.

30. Only potable water may be collected from nearby locality with prior permission of the authority
concerned. Water for other purposes shall be taken from the river.

31. 1t shall be the duty and responsibility of the PP to ensure that air pollution duc to dust, cxhaust
emission or fumes during mining and processing phasc are controlled and kept within permissible
limits specified under environmental laws.

32. The mineral transportation shall be carried out through covered trucks/ tractors only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and used.

33. The mining operations are to be done in a systematic manner so that the operations shall not create a
major visual impact on the site.

34. Restoration of flora affccted by mining must be done immediately. Five times the number of trees
destroyed by ining shall bc planted (preferably of  indigenous  specics) and
maintained over the entire lease period.

Irrespective of the above the proponcnt shall plq}nt and maintain, for the entire lcasc period, at least
five trees per hectare of lease area m e 'Ehc hunef \.ﬁ

36. No felling of trees in or within the plecmcls oflhé_@ne qhall be allowed. If a mining lease area, or
a part of it, falls within 10 km from the periphery of any Natlonal Park/ Sanctuary or an Eco-Sensitive
Zone or a Protected Area, no mining or rclated activity . bhd“ bc undertaken without first obtaining a
no objection certificate from the Standmg Commlttcc of N'itlondl Board of Wild Lifc (NBWL), in

compliance to the Hon'ble Supreme Court's order in I.A. No. 460 of 2004.
OO i S
37. The PP shall take all nccessary protective measures to ensure that no spring sources are affected due
to mining activities.

38. Removal, stacking and utilization of top soil in mining area shall be ensured. Where top soil cannot
be used concurrently, it shall be stored properly for future use.

39. No overhangs shall be allowed to be formed due to mining and mining shall not be undertaken in
areas where landslide is likely to occur due to unfavourable steep angle of slope.

40. No cxtraction of stone/ boulder/ sand shall be undertaken in landslide prone arcas.

41. If clearance of riparian vegetation is to bc_u en it must be done under the supervision and
control of an appropriate government aufﬂm'tﬂt%a hie responsibility of the project proponent
to ensure absolute compliance with }I( t @J Nhe West Bengal Trees (Protection and
Conservation in Non Forest Areaa),.Aé_t, f%\\led there under.

/ w 609{;1% “$SSN

42. To reduce visual impact of minin

2

zﬁﬁl/hnsﬁe"ﬁglme @v
For all local bodies Biodiversity Management Com iﬁ%\s

o‘y“{?’} D, 02/’ 8
orall local o BMCs) dihgé Statg b
Biological Diversity Act, 2002 'f?‘ \j/ TS y //

|ty Board are constituted under Sec. 41(1) of the

EC Identification No. - EC24B001WB120087  File No. - ENrra|'|-1/2'e?§9£aza'-‘"’ﬂte of Issue EC - 01/03/2024  Page 5 of 11
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g Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
“  the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

43.
44,
45.
46.

47,

48.

49.

50.

51.

52.

53.

54,

55.

56.

57.

58.

Dumping of waste, if any, shall be done only in earmarked places as approved in the mining plan.
No rubbish shall be disposed in the river bed.

The PP shall take all possible precautions for the protection of environment and control of pollution.
Efflucnt discharge should be kept to the minimum and it should meet the standards prescribed.

No mining shall be undertaken in a mining lease located within | km from bridges, highways and
railway lines on both upstream and downstream sides, or five times (5x) of the span (x) of bridge,
public civil structure (including water intake point) on upstream side and ten times (10 x) the span of
such bridge on downstream side, subjected to a minimum of 250 metres on the upstream and 500
metres on the downstream side.

Mining activities shall not be done for minc lease where mining can cause danger to site of flood
protcction works, places of cultural, religious, historical, and archaeological importance.

Only such vehicles as arc having valid fitness and PUC Certificates, shall be used for transportation
of sand.

The PP shall develop proper junction at ta_kcgff;,Pc}'nts of approach road with main road, with proper
. . oA g Bl B W ny .
width and geometry required for safegmg\f;}‘ilentkoﬂlrﬁ?ﬂf; ‘at his own cost.
Ly VR ; "t‘ ",

Pt - 5,

4, iy W % o N
The PP shall ensure that the roag’mdy’ eq_*du% to transportation of the mineral; and

transport of minerals will be as pérIRCGqueilgmés ,w:thréspect to complying with traffic congestion

e 00,

and density. N g o T 8y b, B
A £ b 3*}}
No stacking shall be allowed or road sidc lqng.ﬁta@e{,Natibfia Highways.
AN T

o Y % i ¥ o
Suitable sand depots will be lgéqtli“e:h gi‘q_inity 0 thc s pﬂjﬁarry site to facilitate the sale of sand.
While selecting the site for defj?)‘fs:‘*ig( mugtbceﬂrdlsuregﬂth;tfﬁxe site is within 25 km from the sand
quarry site and has an area of mouﬁﬁ%ﬁdﬁ@@ﬁ{fﬁ:@é’&‘es} with parking facility and proper entry
and exit for smooth movement of the Vehiclés~The Ldepot site shall preferably be a Government
poramboke land’.

The PP shall undertake phased restoration, reclamation and rehabilitation of land affected by mining
and shall complete this work before abandonment of mine.

Restoration, reclamation and rehabilitation in cluster should be done systematically and jointly by
cach EC holder in that cluster.

The site specific plan for eco-restoration submitted by the proponent along with the EC application
shall be properly implemented.

Transport of mineral shall not be done through villages/ habitations.

The route of mineral transportation ve’r{i’-
system using checkpoints, Radio-freqiéhey

=4

e, ®
EC Identification No. - EC24B001WB120087  File No, -\Eﬁrll—wqﬁﬁ\
-

=
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» Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
9 the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba

Bardhaman, West Bengal by Sutyanand Roy.

59.

60.

61.

62.

63.

64.

65.

66.

67.

68.

The PP shall make arrangement for drinking water, first aid facility (along with species specific anti-
venom provisioning) in case of emergency for the workers (Photographic evidence to be included in 6

monthly compliance report).

The PP shall implement the Disaster Management Plan if the mine lease area is located in Seismic
Zone-1V. The Project Proponent shall appoint a Committce to have a check over any disaster to warn
workers well before for the safety of the workers. Emergency helpline number will be displayed at all

levels.

The PP shall appoint an Occupational Health Specialist for Regular and Periodical medical
cxamination of the workers engaged in the Project. Personal Health data like BP ECG, chest X-ray,
PFT, smoking habits, blood and urine test etc. shall be undertaken once in six months to take
necessary remedial/preventive measures. In this regard recommendations of National Institute of
Occupational Health (NIOH) / Central Labour Institute (CLI) / All India Institute of Hygiene and
Public Health (AITH&PH) shall be adopted for ensuring good work-environment for mine workers.

The PP shall report monitoring data on replenishment, traffic management, levels of production,
river-bank erosion, maintenance of roads etc.

A year-wise excavation schedule shmy{n_ng the. brcakup of pay-mineral (sand) and waste (if any) may
be clearly drawn up and areas may% “be. dcr;xatcated4 f‘or waste dumping. Site for intermediate
stockpiling of the mineral may als’fy beclmrly &'emarcated and shown in the surface plan.

o,
The PP shall review the Progresﬂi/e Mme Closure Plan every two years from the date of opening of
the mine and shall submit the samc to the; off icer zy.tthonscd By the State Government in this behalf,
for its approval under the West Bengal Mmorfl\fhneral"'onc&ssmn Rules, 2016. In the event of the
progressive mine closure bemg;not approv or not deemed to be approved, the mining activities
shall be discontinued. 77

One year prior to the proposed c1osure of: the mine- thmprpp‘bnent shall submit a Final Mine Closure
Plan for approval under the West *Beng?l“’MmGri mcral Concession Rules, 2016, to the officer
authorised by the State Government in this behzlf

The PP shall ensure that the protective measures contained in the Mine Closure Plan referred to
hereinabove including the reclamation and rehabilitation work are carried out in accordance with the
approved Mine Closure Plan or with such modifications as are approved by the officer authorised by
the State Government in this behalf under the West Bengal Minor Mineral Concession Rules, 2016.

In addition to regular submission of environmental compliance reports as required under the EIA
Notification, 2006, the PP shall submit to the Officer authorised by the State Government in this
behalf, a yearly report before Ist of July every year setting forth the extent of protective and
rehabilitative works carried out as envisaged in the approved Mine Closure Plan, and if there is any
deviation, reasons thereof.

-// £ xi
For the purpose of carrying out mmmg opaaﬁén ﬂ(] a, the PP shall furnish financial assurance.

The amount of financial assurance ] be as wn in the West Bengal Minor Mineral
’/ "}; f’j"’ HK;? 5
o/ My S

' T "7'17 M. E’Aﬁ;y ?

fifty (50)thousand, whichever is hlghcn

il 2%

" uf_)‘ )
Rupees 15 thousand per hectare dfthe n\f:mlgg. fefzé’ g{g{’g

q,gg.e or mining and allied activities or rupees

e

EC Identification No. - EC24B00TWB120087  File No. - EN' 1128520234 Date of Issue EC - 01032024 Page 7 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
€ the Damodar River at Plot No. - 6001 (P), JL. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

69.

70.

71.

72.

73.

74.

75.

76.

Concession Rules, 2016. The financial assurance may be in any of the forms referred to in the said
Rules.

The PP shall prepare a dust and noise minimization plan with adequate details and shall implement
the same.

Needs of the locality shall be assessed and the social part of the EMP shall be undertaken as
stipulated by MoEF&CC Office Memorandum F. No. 22-65/2017.IA.IIl dated 30.09.2020.
Beneficiary of the social component of EMP should be identified and to be displayed at site. Need
based activities for local people is part of the EMP. Details of such activitics submitted by the project
proponent is given in Annexure-1. The PP shall submit geo-tagged photographs regarding the
implementation of CER with actual expenses incurred. The CER and plantation will have to be
implemented within first two years of starting of mining operation. Photographic evidence of the
activities and relevant bills/vouchers are to be given in 6 monthly compliance report.

The PP shall ensure that the provisions every relevant Acts, Rules Guidelines etc. shall be complied
in both letter and spirit.

In particular, the PP shall ensure compliance with the provisions laid down in the following Acts/

Rules/ Guidelines. T
T—ﬁt’ "l\..L "' Iﬁ,?-lﬂ "
H‘" o ‘Mnh-—‘_ L ey
a.  The West Bengal Minor MmeralS ,ancesswn Rulcs, 2016;
b.  Sustainable Sand Mining Managcmcnt Guldelmes 2016, issued by the Ministry of
Environment, Forest and Clunate change Governmcnt of India;
Sand Mining FrachOrk, 201 8, 1ssued by the Mmlstry of Mines, Government of India;
d.  Enforcement & Momtormg}Guldelmes forc San ,”Mmmg, 2020, issued by the Ministry of
Environment, Forest and C]lmat 50 men
e.  The West Bengal Sand: Mmmg Pollcy, 2021 and o

f. The West Bengal Sand (ﬂ/[mm Transportatlon Storagc and Sale) Rules, 2021.
‘5’ - _‘4‘«' e
Non-compliance of any of the terms and c?pm?ogslmcntloned hereinabove may lead to cancellation
~ T e
of the environmental clearance granted. !

o

2

The Environmental Clearance is being issued without prejudice to any action initiated under the
Environment (Protection) Act, 1986 or any court case pending in any court of law, and it does not
mean that the project proponent has not violated any environmental law in the past, and all future
decisions made or directives/ orders/ notifications/ circulars issued under the Environment
(Protection) Act, 1986 shall be binding on the Project Proponent. Similarly, all verdicts/ orders of the
Hon'ble Court will be binding on the project proponent. Hence, this clearance does not give immunity
to the project proponent in the case(s) filed against her/ him, if any, or any action initiated against
her/ him under the Environment (Protection) Act, 1986.

In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspgnd the Environmental Clearance without any intimation
and initiate appropriate legal action; unﬂ%ryﬂxé‘Enyfo ent (Protection) Act, 1986.

N

The validity of this Enwron;}lgnga?»?f arance
mentioned in the approved mu{u:iE
scheme of mining plan beforp’eipl agg ;::Z'. Q

il wd- E’i’,ﬁ)/',_?}" ’360‘9/76' — |
37_1 D e

5 years as per the scheme of mining
y apply for extension of EC with revised

Ps

{
la
\\f; N?jj;{é/ /
EC Identifcation No. - EC24B001WB120087  Filt s E 1%92)3' ate of lssue EC - 01/03/2024  Page 8 of 11
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*\ Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
£  the Damodar River at Plot No. - 6001(P). J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

77.

78.

79.

80.

The EC is granted for the project as proposed. In case any deviation or alteration in the project is
contemplated the proponent will apply afresh for Environmental Clearance for the proposed
modifications and/ or expansion of the project.

The stipulations made under other relevant Acts, - in particular the Wild Life (Protection) Act, 1972,
the Water (Prevention and Control of Pollution) Act, 1974, the Forest (Conservation) Act, 1980, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, and the
Public Liability Insurance Act, 1991, and the rules and regulations made there under, shall be strictly
complied with.

The State Government may, in its own discretion, impose such further conditions as it may deem fit,
necessary or expedient. All such conditions will have to be complied with.

Non-compliance to any of the stipulated terms and conditions may lead to cancellation of the EC.

81. If you are aggrieved by the grant of this Environmental Clearance or by any of the terms and

conditions imposed herein, you may, in your own discretion, within a period of thirty days from
today, prefer an appeal before the National Green Tribunal (Eastern Zonal Bench, Kolkata),
HFXC+VR35, Kadampukur Village, Newtown, New Town, West Bengal 700156, under Section 16
of the National Green Tribunal Act, 2010.

82. The contact details of the proponent and the: ndmﬁrof Ihc consultant are given below —

Name of the Contact person with Deslguatlon

h hrl Satyanand Rai, Owner

Address

At-Near BlSCUlt Factory more, Near Civil Court

Email

Telephone Number

Name of the Environmental Consultant :‘“Ezrﬁ,‘ﬁ =M/s. J'Ch-z?ifanya Projects Consultancy Private

.1;;
o =
F'Limited

83. Additional conditions

Following should be submitted along with the six monthly compliance report :-

1) The revised reserves as per approved DSR should be incorporated in the approved Mine Plan
before starting of mining operations. The revised mine plan incorporating the reserves as
mentioned above should be submitted to the WBPCB before applying for the Consent to Operate.

2) Monthly monitoring of base flow level at four points of the project should be conducted by
installing piezometer and to be reported in thesix monthly compliance report.

3) Stipulated plantation should ?P

"ngcent to the project. If not possible due to
e{ﬂoﬁc at other location in the same block. The
ked for the particular project and to be

unavailability of suitable
particular plantation arez} slrﬁﬁ

certified by the respectlvti Bﬁ 13
‘.—\' o ’.’?U
4) Sieve analysis report fok si;';? ﬁﬁm@yg&@ m be provided along with six monthly
compliance report. \\'{’:‘? 2.28 ¢
: \\'\A"‘é\ Tt

of inﬁ‘%

EC Identification No. - EC24B001WB120087  File No. - E'NIT -1i-1/255/2023 Date of Issue EC - 01/03/2024 Page 9 of 11



A Environmental Clearanee for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
fo  the Damodar River at Mot No. - 6001(P), J.L. No. - 070, Mouza ~ Gohogram, P.S. - Galsi, Dist. — Purba

Bavdhaman, West Bengal by Satyanand Roy.

§)  Status of the need-based activities to be reported during six monthly progress report.

6) Dasic nmenitles, safety and occupational health examinations for labourers to be provided along
with six monthly compliance reports,

7) To enhance success/ survival rate the plantation shall be done during the first two years of the
project life and the plantation so done shall be taken care of during the rest of the project life.
Species of the plant selected should be local species and self-sustaining in that particular region.
Geotagged photographs of actual plantation done to be submitted along with six monthly
compliance reports,

R) Studies on the biotic components of the river and the impact of sand mining on these components
should be submitted, The study should be done by some reputed institute.

9) Bank line monitoring report should be submitted along with the six monthly progress reports.

Ta g e Ry
big, o gt e
‘fi Lfﬂ Ft- ::»;‘,‘,‘-; *

EC Identification No, - EC24B001WB120087  File No, - EN/T-11-1/265/2023 Date of Issue EC - 01/03/2024 Page 10 of 11
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Bardhaman, West Bengal by Satvanand Roy.

NEED BASED ACTIVITIES FOR LOCAL PEOPLE

Environmental Clearance for the proposed Gohogram Sand Mine over an arca of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. -~ Purba

EC Identification No. - EC24B001WB120087  File No. - EN/T-1I-1/265/2023 Date of Issue EG - 01

10312024 Page 11 of 11

S1. No. Cousiderations CER Cost in Rs.

1. Health camp and free medicine 75,000/

2. Educational support to poor student especially girls 67,000/

3. Provide drinking water facility at Gohogram Primary School 88,000/~

Total in Rs. 2,30,000/-
Signatures, t\Verified
Digitally signedby: SUR|
Blgo?RMP OBI;A S.
esignation: Memher Secretg

Date and Time: 3442024 3:183'4 PM
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To
1. The Secretary,
Ministry of Environment and Forest and Climate Change

The Union of India, Indira Pragya Bhawan, Jorbag Road,
New Delhi- 110003.

2. The Addl. Secretary,
State Level Environment Impact Assessment Authority,
Government of West Bengal,
Department of Environment, Pranisampad Bhawan,
Block-LB-II, Salt Lake, Sector-I11, Biddhannagar,
Calcutta — 70()106

3. The Member Secretary,
State Level Environment Impact Assessment Authority,
Department of Environment;
Government of West Bengal,
Pranisampad Bhawan, Block-L.B-1I, Salt Lake,
Sector-111, B;ddhanuag"r Ca!cutta 700106.

d/ The District Magistrate, Purba Bardhaman,
P.O. + P.S. Burdwan, Dist. Purba Bardhaman — 713101.

5. The Additional District MagiStrate and District Land & Land Reforms
Officer, Purba Bardhaman, having its office at Burdwan Rajbati, Post Office
— Burdwan,. District — Purba Bardhaman, PIN-713101.

. Sub: Not to issue Envu'onmental Clearance, without proper
Field Enquxr; for Sand Mining, :

@S, RGEoe, - by, w2 iR
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To

1. The Secretary,
Ministry of Environment and Forest and Climate Change
Union of India, Indira Paryavaran Bhawan, Jorbag Road,
New Delhi- 110003

2. The Addl. Secretary,
State Level Environment Impact Assessment Authority,
Government of West Bengal,
Department of Environment, Pranisampac Bhawa
Block-LB-II, Salt Lake, Sector-III, Biddhannagar,
Calcutta -~ 700106

3. The Member Secretary,
State Level Environment Impact Assessment Authority,
Department of Environment,
Government of West Bengal,
Pranisampad Bhawan, Block-LB-II, Salt Lake,
Sector-III, Biddhannagar, Calcutta — 700106

4. The District Magistrate, Purba Bardhaman,
P.O. + P.S. Burdwan, Dist — Purba Bardhaman -713101,

5. The Additional District Magistrate and District Land & Land Reforms
Officer, Purba Bardhaman, having its office at Burdwan Rajbati, Post
Office Burdwan, District : Purba Bardhaman- 713101.

Sub: Not to issue environmental Clearance, without
proper Field Enquiry for Sand Mining.

Sir/ Madam,

We the undersigned are the residents of the village jaykrishnapur, Lakkhipur
and Gohogram.

Our above-named villages are located besides the banks of River Damodar
with Mouza - Gohogram, Panchayet - Galsi, B.L&L.R.O. - Galsj - II, Post -
Gohogram.

We do cultivation for our living on the cultivable lands which are located
besides the bank of River Damodar. It is very important to maintain the fertility of
the land in order to grown crops in these lands. The sand lessees without having
Environment Clearance by using heavy machineries extracts sand from the banks
of the river as per their wish.

At present the Government without any field enquiry has issued two Letter of
Intents in the plot, which are as follows: -

(1) Yogendra Kumar Singh, Son of - Sachidanand Singh, P.O. - Jewrakhan Tala,
Patna, Bihar - 801503, resident of Darbeshpur, and in respect of the Letter of
Intent the Mouza is at -Gohogram, Plot No - 6002(P), J.L. No. 70, P.S. Galsi,
District — Purba Bardhaman admeasuring about 9.81 acre.
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2. L
(2) Satyanand Roy, Son of — Nirmal Roy, residing at Biscuit fs..ctory, near the
Civil Court, Nasirganj, Danapur, Patna, Bihar — 800012, and in respect of the
Letter of Intent the Mouza is at — Gohogram, Plot No — 6001(P), J.L. No. 70,
P.S. Galsi, District - Purba Bardhaman admeasuring about 9.49 acre. :

These two persons by making connections with some of the ill motive
persons of the locality illegally without any Environment Clearance are extracting
sand by using heavy machineries and there by causing boundless damage to the
ecological balance of the area.

The longitudes and latitudes which have been provided in this Mouza for
extraction of sand, which has been shown illegally with the help of the Government
Officials from near the river beds of the Damodar, but in real which actually is from
the banks of the river.

If this sand extraction somehow gets commenced, then the banks of the river
will get highly weakened, it is further to bring to your knowledge that during the
monsoons there will be a high chance that the banks of the river Damodar will
break down leading to flood. This business if gets started the lorries with heavy
loads with start moving, the banks will be getting weakened, the environment will
get polluted, and thereafter day by day the residents of the locality will get affected
to diseases. Above all, the ecological balance of the locality will start breaking down.

In this situation, on behalf of all the villagers it is our request that kindly do
not grant any Environment Clearances in the name of these two persons, otherwise
we all will face dire danger, and even in future there will be high chances of risks to
our lives.

Thanking You,
Most respectfully,

Dated : 02.10.2024

. 8d/ Subodh Sikder
. 8d/ Akhil Roy

. Sd/ Tagar Biswas

. Sd/ Bimal Bhakta

. Sd/ Nikkhil Mondal
. Sd/ Prallad Bhakta
. Sd/ Akhil Mondal

. Sd/ Ganesh Biswas
. Sd/ Jatin Roy

. 8d/ Jogendra Balo
. Sd/ Paran Nandi

. Sd/ Abani Roy

. Sd/ Nagendra Balo.
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VAKALATNAMA

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

il 2w

District : Bankura

An application under Sections 14 and 18 of the
National Green Tribunal Act, 2010
Original Application No. /2024/EZ

Villagers of Jaykrishnapur, Lokkhipur and

Gohogram represented by one

Bimal Bhakta. ... Applicant
-Versus-

The Union of India & Ors.. Respondents

Vakalatnama on behalf of Applicant abovenamed

Know all men by these presents that by Vakalatnama. I/We appoint the Advocates notes

below or any one of them my/our lawful Advocate or Advocates in the above

for filling the memorandum or appeal or petition _matter for appearing in conducting and
of entering appearance

arguing the same for depositing or withdrawing any money in connecting there with for
moving the Court in any matter connected therewith, for prepare in the paper book in the
case and for putting in papers, petitions etc. on my/our behalf for filling taking back any
documents for withdrawing suits or appeals or petitions with permission to institute fresh
suit etc. for signing and filling petitions of compromise in connections with the said
matter and for taking copies of paper from the Record and I’'We further say that any act
done by my/our said Advocate or advocates or by any one of them after accepting this
Vakalatnama, shall be considered as my/our own true and lawful act.

And I’We further hereby agree and undertake to pay the said Advocates his or their fees
as settled and all others sums that may be necessary to carry out the requisition of the
Court and otherwise to enable the said Advocates to conduct the case property. Failing
which the said Advocates after notice to me/us will be at liberty to withdraw from the

further conduct to the case.

IN WITNESS WHEREOF I/'We sign and execute this Vakalatnama on this
the 2 SV day of Novewsber2024.

Name of Advocate

e pomKeor “Thck UL

Mr. Tanuja Basak, fcen Adveelr
Advocate, R:dj q—h’ Kol kQ'L':‘L )
High Court, Calcutta, ' depoak\agq Hha KW %{MD.D_Q"
Email : tanujabashak @gmail.com TYL YU\ 26 &
Ph. No. 9674079964
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AUTHORIZATION i
' : At o ce?‘ Y_ KO\‘\
We the undersigned villagers pf Jo?/krlshg;ig%%«:{];ﬂ%}ggw%r&‘

Gohogram do hereby declare and/a_uthorlse that, Sr{gﬁnal Bha}ﬁa,sg)‘fﬂ ;
of Gurudas Bhakta, aged abou‘\t D9 yearsn‘by‘figltf[l émEIi};?gg;?*;bx;,“ﬁ
occupation : Farmer, residing ai-\§\:j?,$xl<rféhﬁapuq,-"-.13.'.3' X ?G‘bh"oggzi’,m,/'

\

Dist— Purba Bardhaman -713 428, affirm ‘;ghx;;//Afﬁdg‘v;if;o@;muf

™® oy

behalf before the Hon’ble National ?’J‘hfeé‘jﬁ(‘:’f“ril-ﬁ’ﬁnal, Eastern Zone
Bench, Kolkata.
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